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SHRI HI REN GHOSH: Madam. this is a 
very important subject and some time should 
be allotted. The House should debate this 
matter. 

THE DEPUTY CHAIRMAN: I think for 
asking for a debate there is a certain procedure 
laid down. Members can utilise that procedure 
and send their request to the Chairman and it 
will be considered. 

Now the House stands adjourned till 2 P.M. 
The House then adjourned for 

lunch at five minutes past one of the 
clock. 

The House reassembled after lunch at two 
of the clock. THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) in the Chair. 

THE BUDGET (.UTTAR PRADESH). 
1968-69 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. C. 
PANT): Sir, I beg to lay on the Table a 
statement of the estimated receipts and 
expenditure of the State of Uttar Pradesh for 
the year  1968-69. 

SHRI BHUPESH GUPTA: Sir, may I make 
an enquiry as to whether any Government has 
been formed or is about to be formed there? 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): He wants to know if you have 
made enquiries as to whether any Government 
has been formed in U.P, 

THE MINISTER OF STATE JN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA):   Obviously 
not. 

SHRl K. C. PANT: We shall inform him 
when the time comes. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): Yes, Mr. Bhu-pesh Gupta, 
please continue. 

SHRI BHUPESH GUPTA: Thank you very 
much. You did very bravely, I think. I make 
this enquiry because if the Government is 
formed, then we would not have this trout pf 
considering another additional Budget that is 
placed here. 

SHRI ABID ALI (Maharashtra): You 
should know who is  the Chief 
Minister. 

SHRI BHUPESH GUPTA (West Bengal):  
Am I to listen to him? 

SHRI ABID ALI: He should know who is 
the Chief Minister. 

SHRI BHUPESH GUPTA: I sit down. 
Have you anything to say? 

SHRI ABID ALI: Only by way of 
information. 

SHRI BHUPESH GUPTA: Generally, I 
would be richer if I do not have information 
from you. But if you like, you can give it. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): No. no. Mr. Bhupesh Gupta, 
please continue your speech. 

SHRI ABID ALT: I do not have bad habits. 

THE UTTAR PRADESH STATE 
LEGISLATURE ^DELEGATION OF 

POWERS) BILL, 1968—continued. 

SHRT BHUPESH GUPTA: Sir. again, the 
hon. Minister said that it is consequential. 
This by any means cannot be so. I am saying 
it is not consequential. If Parliament is in 
session, it is open to Parliament to conduct the 
affairs without having any such legislation at 
all. But then 

THE DEPUTY   CHAIRMAN:    Be very 
brief. 
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we have it. But that does not lhat  it is 
consequential.  Consequential means that it is 
a must. It is not so in the present case. 

As I said in the beginning, it would be a bad 
thing if we were to legislate in one single 
session for three States including UP which 
has a population, as I said, of 90 million 
people today. Their problems will be settled in 
a Committee, not Committee actually, but by 
the Home Minister with a kind of courteous 
consultation in a Committee which is going to 
be formed here. Then by no means is it a 
satisfactory state of affairs and certainly, it is 
deplorable. But for this the responsibility is 
that of the Congress. There was no need at all, 
I again say, to suspend the UP Assembly. It 
was quite open to them to continue the SVD 
Government and proceed with the Budget and 
other measures in the State Legislative 
Assembly. But it is quite clear at the same 
time thai by this measure they wanted to give 
elbow-room or opportunity to Mr. C. B. Gupta 
so that he would be in a position to form the 
Government and en-lice politically some other 
people. That also has not happened. Mr. C. B. 
Gupta is not at all claiming majority now. He 
did it initially when he needed the dissolution 
or suspension of that Ministry and the 
suspension of the Assembly. But since then, 
he has not advanced his claim. 

I would nol take much time on the subject. I 
speak on certain other matters. There was a 
time when people looked forward to UP. for 
Congress politics. Certainly in those days 
there were not only some big leaders but also 
a large number of Congressmen dedicated to 
what they believed in. Today in UP the Cong-
ress leader has passed into the hands of time-
servers, opportunists and Ihosc who want 
somehow or the other to cling to power, even 
if they do not have the majority or support in 
the State. UP Congress politics has reached an 
all-time peak of poli-liral degradation! 1 do 
not know about other States by comparison. 
But     certainly  in   UP itself,   it  has 

reached an all-time peak in degradation, UP 
Congress politics. 

Mr. Vice-Chairman, I do hope that the news 
that I have read today will come true. It does 
appear—and my friend. Mr. Rajnarain, will 
kindly note it—that some kind of an agree-
ment has been arrived at between the various 
parties. I do not know, but it is good if the 
SVD returns to power by solving their 
problems of leadership. It is not for me to 
make any suggestion, it is for the parties 
concerned to settle it. And naturally, in that 
context, the SVD, being a very important and 
leading component, has an important role also 
to play. We are looking forward to the solution 
of the leadership problem. I think, if that is so, 
that is the best arrangement for the time being. 
It is important that we keep the Congress out 
of power. In a number of States the Congress 
succeeded in ousting the non-Congress 
Governments or doing away with the As-
semblies altogether. And for the time being, it 
is not merely the suspension or dissolution in 
UP. It would be a good thing if we kept the 
Congress out of power and at the same we 
revived the State Assembly which would lead 
to the formation of <-i non-Congress 
Government, and by SVD. because there is no 
other party which can produce such a Govern-
ment in. UP today. I do not know how things 
are being shaped. But certainly, I think on the 
basis of a common minimum programme—
and that is very very important -the problems 
could be solved, if the question of personality 
is not placed above anything else and if the 
programme is the centre of things. T think, on 
the question of personality, a solution could be 
found, personality in the sense as to who 
should become the leader of the SVD and 
hence the Chief Minister of the State, so that a 
United Front Government is installed in 
power. I think this is not an insoluble problem. 
I know that in the present position of the 
United Front there are difficulties. For 
example. I have difficulties with my friend, 
Mr. Bhandari. Mr. Bhandari has difficulties 
with me. No doubt, there are serious    
difficulties. 
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[Shri Bhupesh Gupta] 
But despite all that, the Government was 
formed. As far as we are concerned, as you 
know, we are in fav:(iiir <>f an SVD 
Government even if we are not a party to it. In 
fact, it is better that we step down. The SSP is 
there, my friend's party is there, others are 
there. They can form ihe Government ami run 
it. It is not necessary that every party should 
be in Government so long as we are clear on 
one thing that the Congress should be kept out 
of office and secondly the SVD should be 
helped  to   form  a   Government. 

These are questions of details I 
need not go into because there is 
nothing absolute in it but 1 say this 
because if one remains outside, the 
Government, it does not mean that 
he does nol want the S.V.D. Gov 
ernment to be re-formed again. Now 
when 1 say this, il does nol mean as 
il it is an absolute decision, That 
decision will be t a k e n  by om- party 
in the UJP. but we are 
mainly with two things (I) to keep 
the Coi out of power altogethei 
and (2) try hard Eca the return of the SVD 
Government under a leader who is acceptable 
to all. By a consensus, naturally, a leader has 
to In- accepted. Certainly the major parties 
have to agree as to who should be the leader. 
That is the besl course. I say that, it is all the 
more necessary because the Congress faction 
in the M.P. have combined. Mr. Gupta and 
Mr. Kamalapathi, the two leaders, hav- come 
to a deal or alliance within the party in order 
to create difficulties not only for the non-
Congress pa r t ie s  individually collectively 
but also for such people •who are persona "OM 
grata with the local or S t a t e  Leadership. In 
such a situation, naturally, il is .ill tbe more 
necessary that such an unprincipled 
combination is kept out of office by all means 
and it is also a good thing tbat U.P. does not 
have to live under the President's Rule. If 
nothing happens, obviously the mid-term elec-
tion is the onlv course but the Congress must 
not come to power. Wb< the SVD is back in 
the Government or whether there is a mid-
term election following the dissolution  of 

the Assembly, one thing is certain 
that the Congress must not be allow 
ed to come to power in U.P. It is a 
great ment. I again and again 
say that, despite our feelings and differences, 
as far as the people of UP are concerned, 
irrespective of what the parties stand for or 
what, their affiliations are or (heir ideological 
positions, the fact remains that 
people    there  have ousted  the Congress. 
The fact remains that   the people do not 
want the Congress rule to continue there. The  
people there rejected the whole lot of them 
that way in so far as the Government is 
concerned. Certainly it is an important and a 
l e ad i n g  party and the big-I party and 
nobody can deny that but. again I say that the 
UP politics runs! ,  be re-established in life 
so that the democratic,    lejt    forces    come 
i i or together. I. may Iell you frankly tliat it 
is an illusion to think that everybody  can  go 
together  for  any lin il; ni  i nur   I iifFerences 
and pola-ation are bound to take place.   It on   
in   which  d i rec t i on    the risation    of our 
political life in UP takes place, whether in 
the pro- 
ive or reactionary direction, As far as the 
Congress is concerned. vi i' know it is on the 
side of reaction now. The posi t ion  is very 
clear I do ne| wish Io say much. Again I will 
say tliat tlie consolidation of reaction in Ihe 
Congress is more and en in every s ingle  
development im luding the known develop-
ment withm ihe Congress party it-self. You 
may ask: 'How is it Mr. Gupta, that you are 
Interested in the Coni cess Party'.'' We are 
interested up Io a point and for certain speci-
ous. Tbe Congress party is the party in the 
country. It has an impact in the country. If 
bad things d e v e l o p  in the Congress, the 
country goes  and   if    better    things 

ol, the country will be better compared 
to what it is. Therefore from that angle we 
are interested. Naturally we would not like 
the Congress leadership to pass into the 
hands of all those who are avowedly the 
henchmen of Birla or the Americans. That 
does not mean that we like the Congress 
Government to be in the office. We want to 
oust it but we would not like such  
ascendancy 
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the counter-revolutionary, reac-tionary, 
retrograde forces within a party which happens 
to be, due to misfortune of this country, the 
r u l i n g  party of the country as a whole, that 
is, at the Centre. Therefore 1 mention these to 
the Members here, If it is a choice between us 
and any one of them—by US I HH the 
democratic opposition and any one of them, 
my preference is with those who would be the 
democratic opposition. We would try to return 
as many people as possible but as between 
them, naturally one has to watch as to what is 
happening. Anyhow' I do not wish to go into it 
very much. Let it not be thought that I am 
i n t e r f e r i n g  in ibe infernal affairs of the 
Congress party. Only 1 am looking at the 
developments within the Congress Party. If in 
your house hold there is a quarrel among your 
brothers, if as a neighbour I watch it it does 
not mean thai 1 am interfering in your 
household. If, for example, a certain brother ol' 
yours, who is a blackmarketeer gets the 
upperhand in the domestic affair of your 
household, 1, as a good citi en, feel unhappy, 
although you have not I "in a kind neighbour 
to me. That does not mean that I am 
interfering in the internal affairs of your do-
mestic life and to that extent only we have 
evinced certain interest in whal is happening 
but it does appear thai the syndicate is back.jn 
the sad. die the syndicate w i t h i n  the Cong-
ress High Command, with an added number. It 
started with three and it seems now it. has 4 or 
5 and it is concentrating power in its hands in 
order to weed out all those whom it does not 
like. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): We are on the U.P.  Bill, not 
on  the syndicate. 

SHRI BHUPESH GUPTA: If the UP thing 
goes wrong, everything goes wrong in the 
country. Dr. Syama Prasad Mookerjee once 
said : "U.P. that is Bharat". T did not agree 
with him because H was not the right thing Io 
say. "U.P. that is. India, that is Bharat " it was 
his way of putting things. You are privileged 
to come from that State. It is a gigan- 

tic State, in population and in very many other 
respects. It is the heartland of this country. We 
are very happy that we have stormed the cita-
(I. i of power at ihe State level in the heartland 
of India, namely, U.P. We are very happy. We 
would like to r e t a i n  that position. We would 
like to keep the Congress out of power. There 
we all agree. My friend Shri Bhandari will 
finish me if he has his chance but still, in so 
far as keeping the Congress out of power is 
concerned, with all my differences, I agree 
with all of them here. 

SHRI SUNDAR SINGH BHANDARI 
(Rajasthan): Why are you pleading   guilty? 

SHRI BHUPESH GUPTA: I do not know 
because I was surprised \\\vn the tragic 
incident took place When Shri Oeen Dayalji 
was killed. some paper of the RSS suggested 
thai either a Muslim or a Communist must 
have killed. It was a silly suggestion. .. 

SHRI SUNDAR SINGH BHANDARI :  
Who was the man? 

SHRI BHUPESH GUPTA: I do not know  
that  paper. 

SHRI SUNDAR SINGH BHANDARI: 
You (j noted something and -till do not know 
the najne? 

SHRI BHUPESH GUPTA: I know you do 
not say it but there are people like that. I can 
understand if Jan Sangh dislikes me. If they 
like me. not as an individual but as a party, 
then I think something is wrong with my 
party. Similarly if you think that you like me, 
you feel that something is wrong with your 
party. We are different in many things. Know-
ing as we do each other, we have made one 
common cause—to keep the blessed Congress 
out of power in U.P. It is a good thing but I do 
hope that in a matter of a few days, the SVD 
shall come back to power in U.P. with the 
support of all and proceed to implement the 
common minimum programme in the interests 
of the people of UP. It is a historical duty 
which they owe tp the nation that they keep 
the Congress out of power and to the best of 
their abi- 
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lity, reduce a popular non-Congress 
Government, which is possible only when we 
make our choice for people and proceed to 
implement the programme, specially those items 
in the programme which relate to the peasants, 
workers, Government employees, teachers, 
students and the other sections of the toiling 
people. If UP can maintain its position in this 
country and keep the Congress out of office, it 
will not be long before we bring about a change 
here. May be, Mr. Vice-Chairman, in another 
situation you will have to find some other side 
of the House unless of course you develop a 
preference for us, which I would welcome. 

But the nation will gain by this thing. With 
these words I say it was wrong of the 
Government to have behaved in the manner in 
which they have behaved in Uttar Pradesh. It 
was done at the instance of Mr. C. B. Gupta and 
the Congress leadership at the Centre. I wish it 
was not done. I wish the Assembly was kept 
alive and the SVD Government was allowed to 
function, if necessary as a caretaker 
Government, with a view to holding elections 
should elections become absolutely unavoidable 
and indispensable. 

Thank you very much for giving me the time. 
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SHRI BHUPESH GUPTA: As the hon. 

Member is again and again appealing to some 
of us it would be discourtesy if I did not say in 
response. .. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): But these things have to be 
discussed outside, not in the House. 

SHRI VIDYA CHARAN SHUKLA: Sir, 
let them not use the forum of this House for 
negotiations   on   all 

these political matters. They can go out and do 
that. Let them speak on the Bill. 

SHRI AKBAR ALI KHAN:  Quite 
right. 

 
SHRI BHUPESH GUPTA: I entirely agree 

with the hon. Minister. What he says is right 
and I fate his advice. The only thing I would 
like to add is that we are very much interested 
in ousting the Congress from the Centre. In 
fact, you know that at the Patna Congress of 
our Party we have said that this would be the 
pivotal slogan, the ousting of the Congress 
from the Centre. But we do not think in terms 
of permutations and combinations here. We 
want to do it by the force of a united, mass,. 
militant, movement all over the country in 
which naturally your party, my party and all 
other left and democratic parties will have to 
play a very important part. 

 
SHRI BHUPESH GUPTA: But how do you 

do it? They have got a majority and we are in 
a minority. How do you do it? We do not think 
that at the Centre a Government of the type in 
U.P. is possible. It is not possible. At the 
Centre we want a Government of the leftist, 
democratic parties. 
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SHRI  BHUPESH  GUPTA:     Left and 
democratic consolidation. 
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SHRI NIREN GHOSH (West Ben-gal):  What 
did your party do? 
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SHRI BRAHMANANDA PANDA 
(Orissa): On a point of order. When a Member 
rises to speak on a Bill, it is expected that he 
should confine himself to the Bill. If any 
earlier or previous speaker has made some re-
mark that does not come within the purview of 
the Bill and if the other speakers go on 
replying to it, the whole thing will govern 
different!? while the Bill  is lost in the middle. 

SHRI NIREN GHOSH: Your party should 
answer that question. 
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SHKI NIREN GHOSH: Madam Deputy 

Chairman, now we have again this U.P. 
business where a palace coup d'etat has 
taken.place through the Governor and the 
rights 

of the 8 or 9 crores of U.P. people have been 
usurped by the Union Centre. The 9 crores pf 
U.P. people are now rightless. And they want 
us to pass this Bill in order to confirm this. 
Naturally, no lover of democracy can ever 
agree to this. Now, why was this situation 
brought about? Again we see Mr. C.B. Gupta 
in this game, who got Rs. 64 lakhs through the 
so-called donations from the big industrialists. 
They were certain that he was going to be the 
Chief Minister and so they lavishly donated to 
his funds. As Chief Minister they felt certain, 
he would give all sorts of undue patronage to 
them and use the State apparatus in favour of 
the exploiters. Now, these exploiters were not 
happy with the S.V.D. Government. The 
S.V.D. Government had its shortcomings and 
lapses. I particularly recall the firing in 
Modinagar. The main parties of the S.V.D. 
have got to explain why i-;x workers were 
killed in the firing in Modinagar. For whose 
benefit? For the benefit of the Modis? That is 
the plain fact of this matter. 

Now, wherever a non-Congress 
Government is formed, naturally there should 
be a radical departure from the policies- 
pursued by the Congress Government, in 
favour of the workers, the peasantry and the 
small traders who constitute 80 to 90 per cent 
of the population. Though there has been 
some achievement, in a variety of measures, 
this Government sided with the vested 
interests. Otherwise, none can explain the fir-
ing in Modinagar; none can explain the 
continued detention of the leaders of the State 
Government employees or their suspension 
and all those things, and none can explain the 
tussle, the quarrel, that was going on in the 
S.V.D. about the remission of land revenue. 
So, all these things  are there. 
Now, it is a tragic fact that again reaction has 
raised its head in the shape of the Congress 
and under the advice of those very politicians, 
the mor has acted in a partisan way and 
brought about this Presidential Proclamation. 
Is it not a fact that C. B. Gupta was disagree-
able  to  giving  nominations  to cer- 



 

tain sitting Membejs of the Kajya Sabha 
because the Birlas said, 'Since I am your 
patron, you should work according to my 
dictates. Whoever will speak anything against 
the Birlas should not come to the House 
again'. And it is also a fact that Dr. P. N. 
Sapru, the best currier of the liberal traditions 
in India, perhaps will not find a place 

SHRI LOKANATH  MISRA  (Orissa):   A  
veteran parliamentarian. 
SHRI     NIREN   GHOSH:   Yes,   a veteren    
parliamentarian     and    all sections of the 
House would agree— though  we  may   
disagree   on  many other points— that he 
honestly, sincerely and conscientiously stuck    
to the  liberal traditions and     liberal 
principles of India. He is not going to find a 
place in the U.P. Congress bunch of nominees. 
That is the force of    reaction    undiluted.    
Now,    the S.V.D. Government did certain 
antiworking  class things     and     certain anti-
people  things.    But    they     did something 
in their favour also. Now the force of reaction 
is raising    its head  and for their benefit, the 
As-ssmbly  is being kept in    suspended 
animation. The Assembly cannot legislate. The 
Union Government will legislate. The nine 
crores of people cannot pass  any law affecting 
their destiny.    But    here    a    coterie, the 
Union Cabinet, will pass legislation. And we 
are asked to approve of that arrangement here. 
That is why I say that no lover of democracy 
can ever agree to that. It is also a tragic irony 
of fact that in    U.P.    from    where Pandit 
Jawaharlal Nehru came   who was leader of the 
Congress Party and who was at a  certain 
stage,  leader of  the  national movement, and 
whe was considered a    progressive    and 
democratic        leader,—obscurantism 
chauvinism    and    revivalism     have gripped 
the masses of U.P. This requires a heart-
searching on the pari of all who are gathered 
here. This is the position we are in now. 

The hon. Member who spoke in fa vour of 
Urdu is not here now. H< said it was not 
given the status o second language. But he 
forgot tha it is his party which ruled there fo 
20 years and did not recognise Urdi 

even as the second language oi tne State. Why 
did they not do it?    It was because of the pulls 
of    Hindu chauvinism. And    there    are    
many Muslim league leaders who overnight 
became Congress Members and sought their 
protection, They did not change their ideology,  
did  nothing of     the sort. Tfie Congress took 
those    com-munalists in their fold, both Hindu 
communalists and Muslim communa-lisls. But 
since the Hindu communalists dominated, they 
did not   recognise the right of Urdu. Now it 
was opposed jn the  S.V.D.  by the    Jan Sangh  
friends.    They    have     their counterparts 
inside the Congress. So the Muslims in India 
should think a hundred times:   if they want to 
live honourably,  if they want   to    have their 
rights, they cannot have their rights guaranteed 
or protected if they associate themselves either 
with   the Jan Sangh or with the Congress. That 
much is clear to them. Whether they will see 
the plain fact that is before the eyes of all to 
see, that I cannot say, but that is there. 

Now, Madam, is it the business of the 
Governor to say that a particular person is not 
the Leader of the SVD? If the majority of the 
SVD    decide upon a person, whoever he might 
be, he is the Leader of the SVD and it is the 
constitutional duty of the Governor to call him 
to form the Ministry in the State. Who is the 
Governor to decide that he is not the Leader of  
the Party?  Even if the    Parties have come to a 
certain    agreement and have designated a 
particular person as the Leader, the Governor 
has to call that person to form a Government. 
And he knew it fully well that Mr.   C.   B. 
Gupta was also not in a po: it ion to form a 
Government.   In that connection my friend, 
Mr. Bhandari, is right. He kept the field open 
for horsetrading. They    clamour    so much  
against defections. They    are hoping for 
certain defections from the Opposition groups, 
from the SVD, in order to form the Ministry. 
Tfrey are going in for that, they are manoeuvr-
ing for that. Horsetrading in Haryana 1    is  the 
reason for the     Presidential :    Proclamation. 
They   themselves    are     indulging in that 
horsetrading. Where i    is their political 
honesty? So that is 
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[Shri Niren Ghosh.] the position. In no case 
this legislative measure should come before 
Parliament. There is still time. Let the 
Assembly be     called     immediately. 
Whatever person is designated by the SVD as 
its leader, whether by unanimous consent or by 
a majority vote, let that person be called to 
form the Government. The alternative is not to 
keep the Assembly in   suspended animation 
but to have a    mid-term poll immediately. It is 
strange   that neither the Governor nor the 
Union abinet are  doing  it.    Mr.    Charan 
Singh at the time of his resignation did tender  
thai  advice that  a midterm poll should be held. 
Now they say it was a secondary piece of ad-
vice. What is this secondary or primary piece 
of advice? He clearly said that if the 
Government cannot    be formed in the opinion 
of the Governor, the Assembly should be 
dissolved   and    a midterm poll should be 
held. That Resolution was passed by the ruling 
party which    commanded the majority. 
Therefore it is the boun-den duty of the 
Governor to act upon that advice. Again he has   
trampled and disregarded that    constitutional 
provision in a partisan way for the benefit of 
the Congress. That is what they have done. 

Now I would like to say that in U.P. and 
Bihar some re-arrangement among the 
Opposition Parties has to take place. In that I 
agree with m. friend, Mr. Bhupesh Gupta, that 
the left democratic forces have got to come 
together and fight for the demands and rights 
of the people both inside the Assembly and 
outside the Assembly. Today they say that the 
question of democracy cannot be decided on 
the streets. Tf the Assembly is kept in 
suspended animation and if it is not allowed 
to function and if in a partisan manner the 
entire power of the U.P. Legislature and for 
that matter of the people is usurped bv the 
Centre, there is no other course left open for 
the people of U.P. except to come to the 
streets and rouse the people and thus decide 
the question of democracy on the streets. If 
the democratic processes are not allowed to 
run their due course, if they are throttled by 
these oeople, the people of the State have 

to    struggle    for democracy against any kind 
of opposition, whether inside the Parliament or 
outside    the Parliament, on the streets and in 
the fields and factories. There is no other 
course  left for  the people of India. People will 
have to fight to save democracy. There is no 
doubt about it. Those  who want to throttle    
democracy, they will be crushed and defeated 
in whatever manner it is possible. We cannot 
allow the banner of democracy to be flouted 
and thrown to the winds. So, this is a supreme 
question. That is why I say that the utter forces 
of reaction—Mr.   C.    B. Gupta—such forces 
must not be allowed to come to power under 
any circumstances. At the same time I would 
like to say that the SVD should be given a 
chance to come tc     power. Shri    Rajnarain    
says   if   that programme   is   translated   into   
action, then   everything is good. I say that 
should    be translated into action, if they mean 
anything. If the Jan Sangh does not co-operate, 
then they have got to think in terms of the 
masses, not in terms of the vested interests 
either in the industrial field or some other field. 
They have to re-arrange the whole thing. 
Unless    democratic forces can pull together, 
nothing can rave U.P. So it is necessary that ali 
democratic   forces   should    join   together  
and   do  something  about   it. This much is 
certain that the Congress    has    been rejected 
there once I and    for all.  Whatever may be the 
fate in store for India, the Congress is   not   
going   to come to power in India. They can 
only rule by means of fraud and deception and 
minority votes, and nothing else. That can go 
on only for a certain period of time but it 
cannot go on for ever. 

Madam T oppose this Bill. I feel the i 
Assembly    should    be    immediately 
convened and even if there is no derision abcut 
the leader, the Assembly must be convened  
and the     whole matter   should    be discussed 
on the floor  of  the Assembly.  It should  be 
discuss ?d to find out if the Government can be 
formed. If the Government cannot be formed, 
the Assembly ' hould  be dissolved  and a mid-
term i poll should be held. And then a care-; er   
Government   should be there. 



4795                       UttarPeadeih State.   [ 14 MAR. 1968 ]       ^(Dd^alion of Powers)       4796 
LeaisUtufi ig Bill, 1968 

not any Presidential   Rule,   because i the 
Presidential Rule means the rule by proxy and 
the State will be ruled by the Congress through 
the    back door. The Congress will use the 
State apparatus and the Administration to 
miluence the electorate. So, free and fair 
elections   can    never    be   held when the 
Presidential Rule is in force and the Centre is 
ruling. The Congress will be ruling through the 
Governor. So everywhere    a    caretaker 
Government   should   be formed and no major 
decisions of policy should be taken till the 
elections are over. Unless that is done, nobody 
will think that there can be free and fair elec-
tions. So, Madam, I oppose this Bill and    I    
oppose this tampering with democracy, I 
oppose these   partisan actions of the 
Government and I oppose  these  big    
business     interests which are playing a foul 
part in U.P. also to bring an end to democracy. 
I rise  against these things, Madam. 
SHRI VIDYA CHARAN SHUKLA: Madam, I 
am sorry to note the very negative tone of the 
speeches of the hon. Members opposite. I think   
the people of this country are now getting a 
little tired of this negative approach   of   the   
Opposition    parties throughout. If anybody 
had the opportunity of sitting.here and listening 
to the speeches of hon. Members, he would 
have noted that    all   the while, in every 
sentence, they were only saying things against 
the Congress. They were   saying    why    the 
Congress  Government    should     not come to 
power anywhere. They have their own reasons 
for that and I am not going into those reasons 
but it is apparent    that they had no positive 
suggestions to make in   the   debate. They    
have    not    even any positive action to 
suggest to the people. That is why they kept on 
harping on the negative theme all the   while.   
Mr Niren Ghosh who was speaking here was 
saying   that    the   Congress has been finished 
for all the while in U.P forgetting that the 
Congress, in the last elections, just   over   14   
month: back, got 198 seats whereas his partj 
got only one seat.    With what faci does he 
come here and say that thi Congress . . . 

SHRI NIREN GHOSH:    What    c th**-
) 

SHRI VIDYA CHARAN SHUKLA: It is 
only for those who have some shame left in 
them or those who have any sense of 
responsibility and those who deal in public 
affairs with any sense of responsibility—these 
facts are for them, not for the other people 
who talk   absolutely   irresponsibly and in a 
casual manner about these matters. These    
matters of public interest or national interest 
are not casual to us. We take them seriously 
and there is no question of taking these   
matters lightly.   I    am only pointing out to 
you that this kind of speech making without 
bothering about facts, without going into the 
background   and just attributing motives    to    
people who   are    trying    to do their duty 
honestly, is not going to do any good to 
anybody     including    themselves. Here 
everybody knows why this tra.-gic state of 
affairs arose in U.P. It is  not the  handiwork 
of the  Congress. When the Congress had a 
majority, they were ruling it to the best of  
their  ability.  They might     have committed 
mistakes and they might have   done some 
good also but this kind    of   sorry   and tragic 
state of affairs was never witnessed in U.P, 
but when the Government was.   run by these 
gentlemen who are ^sitting opposite me here, 
within 14 months, U.P. has come to this state 
of affairs where the President's Rule had to be 
imposed in U.P. and it was not done iw us. It 
is apparent. Shri JBhandari said ' something   
about    wfiy    these things arose in U.P. Shri 
Gupta said something,    Shri   Ghosh    also    
said something but whatever it is, there is no 
time for me to go into all these details but the 
fact remains that if there is President's Rule in 
U.P. today, it is the responsibility of those 
who could not maintain the Government in 
U.P. The Government of U.P. went into the 
hands of these people. They might have 
raised hopes in the hearts of the people of 
U.P. but ultimately what happened? If the 
Chief Minister    resigned   and if the people 
belonging to  the SVD    informed*    the 
Governor   that   they   did   not   have 
confidence in so and so . . . 

SHRI SUNDAR    SINGH    BHAN-
DARI:   Ts it on record? 

[        SHRI VIDYA CHARAN SHUKLA: 1 
You go through the  Governor's re- 
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[Shri Vidya Charan Shukla.] port  It is on the 
Table of the House, i Ihe Governor has in    
great   tletail given what led to the imposition 
of the President's Rule there. I do not think I 
have to waste the time of the House in going 
into those things and repeating them but I am 
only appealing to Members opposite to 
inculcate a little sense of responsibility while 
making speeches here and not try to fool the 
people  like  this  by saying things which go 
opposite to the record.   The reports  are clear     
about this matter. Shri Bhandari asked for an 
assurance. The assurance that he asked for 
was that the provisions of this Bill would not 
be used to fore-stal or to prevent a popular 
Ministry from  being installed  in U.P. I give 
this    assurance    readily,     absolute, right  
now. An unconditional    assurance    I    am    
prepared to give that the provisions of  this 
Bill shall not be  used for    preventing    a    
popular Ministry from coming to   power   in 
U.P. I can say with all sincerity that we are  
very anxious that a popular Ministry must be 
installed in U.P. as quickly as    possible.    
We    are    not happy at what has happened 
in U.P. We want a popular Ministry to come 
in but  pending that,  till such  time as one 
popular Ministrv could come, some  sort of  
constitutional  arrangements have to be made 
and this Bill has    been    brought forward 
only to make those    constitutional    
arrangements  which is obligatory on" us.  If 
we are to carry on the Government on behalf 
of the President, we have to make these 
arrangements in  accordance with the 
provisions of the Constitution and as  soon as  
a Ministry is formed there, the President's 
Proclamation is revoked and the entire Bill 
will lapse. There is no question of this Bill 
remaining or any action that     we  take  now 
remaining  if   a popular Ministry is formed. I 
wish a Ministry   were   formed   there  
before we had brought this here. That would 
have saved some time of the House and 
raved us all the botheration that we have had 
to go through   Because of this. So what I  
say  is that it is not  that  this  Bill  is  being 
brought here to prevent something    happen-
ing   in U.P. Because something has not 
happened there,  this Bill has to be brought. 
This is the situation. 

As I said earlier, they kept on harping on 
the theme of Congress-ism and thinks like 
that. I do not think I am standing here to 
defend my party. At present I am only 
speaking on behalf of the Government and 
that is why I would confine myself only to 
such issues which concern the Government of 
India directly. 
One thing I must say is thatunfair attacks have 
been made on the Governor of U.P. I do not 
know why the gentlemen opposite always feel 
the impelling necessity of attacking other, for 
their weaknesses, for their contradictions, for 
their own failures. It would be much better for 
all of us in the country as well as in the State 
of U.P. if we recognised our weakness instead 
of looking for scapegoats. They blamed the 
Central Government, they blamed each other, 
they blamed the Governor but never blamed 
themselves. If a Jan Sangh Member spoke, he 
never blamed his party for what happened 
there. If Swatantra Members spoke they would 
not blame themselves. If Mr. Niren Ghosh 
spoke, although of course he was not a party to 
_the Government, he would blame everybody 
but not 'limself, It is their outlook but I must 
observe that this_ is not the thing which can 
fool the people of India more. There were 
many things that were said about a 
psychological climate ... 

SHRI BHUPESH GUPTA: Il some people 
were foolish to elect . . . 

(Interruptions) SHRI VIDYA CHARAN 
SHUKLA : I have no such bad feeling about 
the people of India nor do I insult them Mr. 
Gupta does. The people have elected  us  and 
we are honoured by t   and the people will elect 
us so long as  we discharge  our  duties.   If 
people have rejected then*, it is our  mistake.  It    
is    their     own shortcomings and failures 
because of ich  they are rejected. They  have n 
rejected in four general    elects and I am sure 
that if they keen on   behaving   in    this    
irresponsible manner, they wiH be rejected in 
the future also. 
Shri Bhandari     mentioned     about'ome 
psychological   climate     against1 the 
formation of a popular Govern- 
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ment because of the Bill. I am surprised that a 
reasonable and intelligent Member like Mr. 
Bhandari should have said this. This is 
obvious i:> anybody who docs not want to 
score a political point that this is not brought 
to create any psychological climate in U.P. It 
has been brought in pursuance of our consti-
tutional obligation. If it was not required, we 
would not have done it. Why should we come 
forward to do this? 

SHRI SUNDAR    SINGH    BHANDARI:  
You could have waited   for ' one week more. 

SHRI VIDYA CHARAN SHUKLA: It docs 
not make any difference. We have waited long 
enough. Even if this Bill is passed, it is not 
going to change the course of political events 
in U.P. I would only appeal to Members to see 
that whatever difficulties have arisen in U.P. 
are because of the behaviour of the political 
parties there including the Congress. I am not 
going to exclude them—good or bad. It is not 
because of the Governor of Uttar Pradesh; it is 
not because of the Government of India or 
because of the Central Government or because 
of the President of India. As long as this is 
recognised, it would be much easier to 
understand the situation there and improve it 
in future. 

Madam, having said all this I would 
commend this Bill for the acceptance of the 
House. 

THE DEPUTY CHAIRMAN: The question 
is: 

"That the Bill to confer on the President 
the power of the Legislature of the State of 
Uttar Pradesh to make laws be taken into 
consideration." 

The motion was adopted. THE DEPUTY   
CHAIRMAN:    We shall now take up   the    
clause    by clause consideration of the Bill. 

Clauses 2 and 3 toere added to the Bill. 

Clause 1, the Enacting Formula nnd the 
Title were added to the Bill. 

SHRI VIDYA CHARAN SHUKLA: I 
move.that the Bill be passed. 

The question was proposed. 

SHRI BHUPESH GUPTA: Madam, Deupty 
Chairman, I would not have risen to speak but 
for the highly provocative speech the hon. 
Minister made in the guise of replying to the 
debate. He assumed the role of a kind ol' 
philosopher to the nation and accused the 
opposition of having fallen pell-mell because 
of their discord and quarrel which resulted in 
their bringing forward this measure. I wish he 
had a little sense of proportion. Well, 
everybody knows that in the country it is they 
who are trying to topple the non-Congress 
Governments and, in order to facilitate that 
process, in the bargain, introduce President's 
rule wherever such is needed. Here we have 
been accused of saying things against the 
Governor of Uttar Pradesh. I can understand 
his affection for his partyman now sitting in 
the Lucknow Raj Bhavan. But we owe no 
obligation in this respect either to tlie Gover-
nor or to the party to which he belongs. 
Naturally, we made certain criticisms, and one 
of the criticisms we made here about the 
Governor's remark was fortunately shared by 
Dr. Siddhu, whose name appears in the list of 
renomination of Rajya Sabha Members. 1 
assume that he iB acceptable to the Congress 
Party even under Mr. C. B. Gupta's dark 
leadership. If Dr. Siddhu shares our views, the 
young Minister there, budding very quickly 
into a full-size Minister, will understand that 
something of what we said has substance. 

Madam Deputy Chairman, he has suggested 
that, well, things would change the moment 
we form the Government. We know our 
difficulties. And he has also said that we do 
not make self-criticism. I may tell him that we 
run the party on the basis of self-criticism. If 
we speak for half an hour, ten minutes to 
fifteen minutes we give to criticise ourselves 
and find out the mistake. May I say in this 
connection, since I belong to a political 
philosophy and ideology, that our great 
revolutionary teacher Vladimir Ilyich Lenin 
has 
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[Shri Bhupesh Gupta.] 
told us in his writings that the seriousness of a 
revolutionary party is judged by its attitude 
towards its mistake? That we always 
remember, we remember that a serious revolu-
tionary party must have a critical approach 
towards its mistake, and I hope we are 
cultivating it—may not be to the extent 
desirable, but certainly to a great extent. 

With regard to the United Front 
Government also in Uttar Pradesh, we have 
never spared ourselves. Personally I had 
attended many meetings in Uttar Pradesh of 
our party, where we subjected ourselves to 
severe criticism, and some of this criticism we 
have also made public— what we should have 
done or should not have done. We have 
criticised our own Government, namely, the 
SVD Government. 

I have the privilege of editing a paper called 
the "New Age", and if hon. Members read 
it—I do not think he reads such papers but—if 
he will read it, he will find again and again 
that we have criticised ourselves in that papej\ 
about the way we are running the SVD 
Government. I only say this thing to enlighten 
the hon. Minister since he. may be out of 
ignorance, may be out of malice or may be 
out of any other reason, said something which 
was warranted certainly not by facts. 

Finally much has been said about this; it 
was said that people have rejected us. Now he 
said that Mr. Niren Ghosh has one Member in 
the Assembly. Therefore, according to him 
Mr. Niren Ghosh has no right to say that the 
Congress was defeated in the last General 
Elections. What is the logic in it? That it has 
been defeated in the elections, a man in 
Timbuktu can say; without havin.2 any seat in 
any Assembly or in the Parliament of India 
can say that you have been defeated in the last 
General Elections. Somebody in the cosmos, 
if he is there, can easily note and say the 
know-how. Therefore, he said an objective 
fact of life irrespective ) of whether he has IC 
seats or 20 seats or 1 seat in the Assembly. 

Madam    Deputy   Chairman,    with regard 
to the other thing I cannot make it clear, and 
since my friend, Mr. Rajnarain, again and again 
said. therefore I combine the two sets of 
arguments into one and give a composite 
answer,   and   here   I   should like   to   say   
yes,   say   with   regard to the State that we 
think this kind of    non-Congress    
Government   can last for long provided the 
common minimum programme is implement-
ed, and the very common minimum 
programme will indicate that within the  
framework   of  the  Constitution basic issues 
are not handled by the State;   the   State   
handles,   by   and large,     secondary     issues,   
whereas fundamental issues    are handled by 
the   Centre.   For   example,   foreign affairs is 
a matter of the Centre. We would not think of 
ever participating in a Government or 
supporting it if its foreign policy is not anti-
imperialist,    anti-colonial,    if   that    foreign 
policy is not directed to the cause of world  
peace  or  national   liberation; if  that foreign 
policy does not support,   for   example,   the   
Vietnamese people in their fight against 
American imperialism.   We   will   never   
never contemplate being a party to a Gov-
ernment of that kind. May I hope my friend, 
Mr. Rajnarain, will agree? 

Similarly, there are basic policies with 
regard to land, monopolies and nationalisation 
of banks and nationalisation of foreign private 
investment, and so on. These are basic 
policies; a State Government does not handle 
them. Even if the State Government wants to 
do something, the Central Government comes 
in. Therefore, in the field of domestic policies 
also vital policy issues come in, which do not 
trouble the State Government so much as they 
are concentrated in the Centre. There again the 
problem will arise. Hence I do not suffer from 
the illusion of my very dear friend, Mr. 
Rajnarain, that by a magic trick we can 
produce at the Centre a Central Government. 
Yes, we all should unite to pull down the 
IMARAT that Congress is—no doubt about 
it—to smash it and to starve it altogether. We 
are prepared to march with anybody side by 
side to storm the citadel of Congress power. 
But this is only one aspect of the  matter.  We 
were discussing the 
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question of a non-Congress Government at 
the Centre. Obviously, that Government has 
to be a democratic coalition Government, 
whose policies must be fundamental, without 
any equivocation, without any qualifica- \ 
tion, must be anti-imperialist, anti- ! 
monopoly, anti-feudal and democra- j tic. If 
Mr. Rajnarain can produce any formula that 
we can act upon on the basis of such a policy 
in order to take the country forward to com-
plete the unfinished job of national 
rejuvenation and improve the condition of 
the masses, I for one am prepared to consult 
and discuss with everybody. But as far as the 
overthrow of the Congress Government is 
concerned, we all march together in order to 
throw it out. I think Mr. Rajnarain may have 
to say something since he dropped certain 
ideas. Since he dropped certain ideas, I think 
this matter should be clarified once and for 
all. We have no illusion, we do not think a 
non-Congress coalition Government at the 
Centre is possible, under the present relation 
of forces either in the Assemblies or in the 
country, by a kind of manipulation of seats or 
by a mechanism of defection. If anybody 
comes from that side, we would welcome 
him on this side, but it depends on where he 
sits. If he joins Shri Dahyabhai Patel's party 1 
shall not be very happy although the fact of 
defection may well enthuse some. 

THE DEPUTY CHAIRMAN : That will 
do. Now you should wind up. 

SHRI BHUPESH GUPTA : It will not 
do, Madam Deputy Chairman. You were 
not here; these points had been raised. I am 
here to answer these points: I have to 
answer these points. Let me finish. If you 
do not like, I think you can ask the Vice-
Chairman to come here and sit. 

THE DEPUTY CHAIRMAN: I say, 
please wind up. 

SHRI BHUPESH GUPTA : I am 
winding up. If you are a little bored I am 
feeling myself bored. I fully share your 
feeling; I am myself feeling bored but my 
friend Mr. Rajnarain. partly provoked me, 
and my friend opposite has partly provoked 
me. 

SHRI RAJNARAIN : I stimulated you. 
SHRI BHUPESH GUPTA : He has 

stimulated me, and he has. provoked me into 
saying what I have said. 

 

THE DEPUTY CHAIRMAN : I think you 
have mentioned all these arguments   in  your  
speech. 
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SHRI   BHUPESH   GUPTA:   On   a 
point oi order.

Chair is always brave. 
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THE DEPUTY CHAIRMAN: There is no 
point of order. Please take your seat. 
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SHRI VIDYA CHARAN SHUKLA: Yes. 

SHRI DAHYABHAI V. PATEL : Well, I 
am glad to hear that. 

Madam, hearing the Finance Minister 
enunciating his Budget proposals I was 
reminded of what happened in the Indian 
legislature forty years ago. 

SHRI NIREN GHOSH (West Bengal) : We 
have taken up the General Budget. Some 
responsible Minister should be present here. 

THE DEPUTY CHAIRMAN : I understand 
that. He is coming. 

AN HON. MEMBER : The Leader of the 
House is coming. 

SHRl NIREN GHOSH : He does not 
belong to the Finance Ministry. 

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI JAI-SUKHLAL 
HATHI) : I just heard him speaking. I am sorry 
I am late by a couple of minutes. 

SHRI DAHYABHAI V. PATEL : Madam, I 
was saying that I was reminded of   what   
happened   forty 
I years ago when I used to come and stay   with   
my   uncle when   he   was 
i Member of the Legislative Assembly and later 
on Speaker, when Member after Member from 
the Congress Party got up and very vehemently 
opposed the increase in postal rates and railway 
fares. Madam, it seems that the difference now 
is perhaps that we are sitting in a bigger Cham-
ber and the white bureaucracy has been 
replaced by a black bureaucracy. 

SHRI     BABUBHAI   M.   CHINA! 
(Maharashtra)  : Not black, brown. 

SHRI DAHYABHAI V. PATEL : I stand 
corrected. Brown or coloured if you like. I was 
not specifying any colour; it was only a 
symbolic word I used just to signify the 
difference. In fact I used the word 'white' be-
cause they were a European race. I am not 
attaching any particular importance to the 
description of the colour by using that word. The 
fact was thlere was a bureaucracy, an alien 
bureaucracy which did not listen, which was 
ada- 
 

THE DEPUTY CHAIRMAN  : The 
question is  : 

"That the Bill be passed." The 

motion was adopted. 

THE  BUDGET  (GENERAL), 1968-69 
SHRT    DAHYABHAI    V.    PATEL 
(Gujarat >   :   Madam,   we   begin   the 
discussion   on   the   Budget   in   this House 
in  a  certain  mood  of  confusion,  the  
confusion that prevails in the Government if I 
may say so. Now it has been the practice in 
this House and  in this Parliament for the last 
ten years—at least I have seen it— that the 
Budget discussion is initiated here and the 
other in the Lok Sabha. It is possible that it is 
alternated but this House  is  always  given  
an  opportunity to initiate the discussion on 
one of the Budgets. This very healthy practice  
seems  to have  been  given the  go-by   in   
the   confusion     under which the Congress 
Party seems to be  working  today.  Indeed we 
have the strange phenomenon of the Central 
Budget being discussed in both the Houses 
together. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA): It is over 
already in the Lok Sabha. 

SHRI DAHYABHAI V. PATEL : Is it 
over? Has the Finance Minister finished his 
reply? 


